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STATUS REPORT ON REGULATION OF PESTICIDES

In India, The Insecticides Acts,1968 and Insecticides rules, 1971 framed thereunder
regulate import, manufacture, sale, transport, distribution and use of insecticides with a view to
prevent risk to human beings or animals, and matter connected therewith. The Insecticide Act is
introduced to make the availability of quality pesticides in the country to the farmers and general
public for house-hold use, for protecting the agricultural crops from the ravages of their pests,
humans from diseases and nuisance caused by public health pests and to regulate their use
with a view to reduce hazards to human. In the Act and the Rules framed there under, there is
compulsory registration of the pesticides at the Central level and license for their manufacture;
formulation and sale are dealt with at the State level.

For the effective enforcement of the Insecticides Act, the two bodies have been
constituted at the Central level viz. Central Insecticide Board and Registration Committee.
Central Insecticide Board is constituted under the Act to advise the Central and State
Governments on technical matters. The Registration Committee (RC) approves the use of
pesticides and new formulations to tackle the pest problem in various crops.

Directorate of Plant Protection Quarantine & Storage is an attached office of Ministry of
Agriculture and Farmers Welfare. It was established in the year 1946 as an apex organization
for advising the Government of India and state governments on all the matter related to Plant
Protection. The Directorate is headed by Plant Protection adviser. Plant protection activities
encompasses activities aimed to minimizing crop losses due to pests through integrated pest
management, plant quarantine, regulation of pesticides, locust warning & control and training in
desert areas besides training and capacity building in plant protection. Pesticide regulation and
quality control is one of the activity of this office implemented through CIB&RC, Central
Insecticide Laboratories, Regional Pesticide Testing Laboratories and monitoring of pesticides

residues at national level. The orgtanisation structure is given below:
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Central Insecticides Board (CIB)

A Central Insecticide Board (CIB) has been constituted under Section 4 of the
Insecticides Act, 1968 to advise Central Government and State Governments on technical
matters related to safe use of pesticides. It is empowered to ban manufacturing, import or sale
of pesticides if concerns are raised about danger to public health and safety or any adverse
report are received about toxic effect of any pesticides. However, there is no provision for
periodic scientific evaluation of pesticides used in the country and Central Insecticide Board
doesnot carry out any research/study on its own. The action for ban of particular pesticides is
taken only after receipt of general information-on ban or restriction of particular pesticides in
other countries and based on the recommendation of the Expert Committee constituted for the
purpose.

Director General of Health Services , Ministry of Health and Family Welfare is ex-officio
Chairman of CIB. Board consists of 28 members, out of which 16 are ex-officio and 12 are
nominated members. The Central Insecticides Board has a detailed mechanism of review of
toxicity data of a particular molecule. These toxicity data is generated on laboratory animals and
submitted to CIB which has a panel of experts to review. Based on the data submitted the .
Expert Group recommends permitting of a particular molecule. ICMR/NIOH (National Institute of
Occupational Health) serves as one of the members of this Expert Group of CIB when the data
is reviewed. Since the pesticides cannot be used unless the Registration is completed it is not
possible to conduct human studies before the registration process is completed. As a general
scientific principle toxicity and health effects experiments are usually conducted on laboratory
animals (higher mammals like dog and monkey also, if required) and then extrapolated to the
field and human exposure conditions.

The Central Insecticides Board regularly reviews the available literature and periodically
examines the continuity of the use of a particular pesticide. If evidence of excessive toxicity is
found those pesticides are removed from the list of permitted chemicals. As a member of the
expert group reviewing the registration and use of pesticides, ICMR can also raise any issues

which come to light to initiate a review of a particular molecule.

Objectives

1. The Central Insecticides Board advises the Central Government and State Governments on
technical matters arising out of the administration of this Act and to carry out the other functions

assigned to the Board by or under this Act.

2. The matters on which the Board may advise includes .



. the risk to human being or animals involved in the use of insecticides and the safety measures

necessary to prevent such risk ;

. the manufacture, sale, storage, transport and distribution of insecticides with a view to ensure

safety to human beings or animals.

Functions

. Advise the Central Government on the manufacture of insecticides under the Industries

(Development and Regulation) Act, 1951 (65 of 1951).

Specify the uses of the classification of insecticides on the basis of their toxicity as well as their

being suitable for aerial application.

Advise tolerance limits for insecticides residues and establishment of minimum intervals

between the application of insecticides and harvest in respect of various commodities.
Specify the shelf-life of insecticides.

Suggest colourisation, including colouring matter which may be mixed with concentrates of

insecticides, particularly those of highly toxic nature.

Carry out such other functions as are supplemental, incidental or consequential to any of the '

functions conferred by the Act or the Rules.

By laws have been framed for Central Insecticides Board. The by laws require Central

Iinsecticides Board to meet atleast once in 6 months.

Registration Committee (RC)

A Registration Committee (RC) has been constituted under Section 5 of the Insecticides
Act, 1968 to register insecticides after scrutinizing formulae, verifying claims of efficacy and
safety to human beings and animals specify the precautions against poisoning and any other
function incidental to these matters. To assess efficacy of the insecticides and their safety to
human beings and animals, the RC has evolved exhaustive guidelines/data requirements
which inter-alia includes residue in crops on which the insecticides are intended to be used. '
The onus lies with the importers/manufacturers to generate data relating to the insecticides for
which registration are sought.

For registration of a pesticide, the applicant is required to submit studies on the following
four parameters: (i) Chemistry (i) Bio-efficacy (iii) Toxicity and (iv) Packaging. The bio-efficacy
studies are required to be conducted from State Agriculture Universities or ICAR Institutes. The



Registration Committee may refuse registration of pesticide whenever issues pertaining to

safety have not been satisfactorily adhered to. Registration Committee meets normally once in

a month to transact its business. It meets fortnightly exclusively for registration for export, if

required.

Objectives

i. To register insecticide after scrutinizing their formulae and verifying claims made by the

importer or the manufacturer, as the case may be, as regards their efficacy and safety to

human being and animals; and

ii. To perform such other functions as are assigned to it by or under this Act.

Functions

The Registration Committee shall, in addition to the functions assigned to it by the Act ,

perform the following functions, namely

a. Specify the precautions to be taken against poisoning through the use or handling of

insecticides

b. Carry out such other incidental or consequential matters necessary for carrying out the

functions assigned to it under the Act or these rules.

The Secretariat of CIB&RC is entrusted with carrying out all activities, which offshoot

directly from the responsibilities entrusted to the functioning of CIB and RC, besides other allied

matters. These involve: —

Processing of applications for grant of registration of Insecticides, including scrutiny of
Issuing of certificates of registration after approval by the RC every month

Dealing with the cases for inclusion of new insecticides in Schedule to the Act
Processing of post registration matters of insecticides

Issuing import permits for import of sample quantities of insecticides for research, test
and trial purposes

Issuing import permits for import of insecticides for non-insecticidal uses

Dealing of matters related to appeals, RTls, court cases, etc pertaining to the Secretariat
Formulating draft guidelines for data generation scientifically and prescribing data °
requirement for registration of insecticides

Rendering advice on technical matters to Central and State Governments as well as
pesticide Industry

Amendments to the Act as well as the Rules



o Review of insecticides for restricting, banning or continued use

« Organizing CIB Meetings for deciding policy issues and RC meetings for grant of
registrations, endorsements and import permits

e Facilitating fixing of Tolerance Limits/Maximum Residue Limits of pesticides on

agricultural commodities

Central Insecticides Laboratory (CIL)

« To analyze such samples of insecticides sent to it under the Act by any officer or |
authority and submission of certificates of analysis to the concerned authority

« To analyze samples of materials for insecticide residues under the provisions of the Act

« To carry out such investigations as may be necessary for the purpose of ensuring the
conditions of Registration of Insecticides

« To determine the efficacy and toxicity of insecticides

o To carry out such other functions as may be entrusted to it by the Central Government or
by a State Government with the permission of the Central Government & after
consultation with the Central Insecticides Board

o To facilitate framing of National standards on Pesticides for monitoring their quality and

residues

The Central Insecticides Laboratory consists of four divisions as mentioned below:
A. CHEMISTRY DIVISION

The chemistry division of CIL, a NABL accredited laboratory is setup for analyzing and
discharging techno legal requirements as specified under rule 5, of insecticides rules, 1971. The
main function of Chemistry Division of CIL is to analyze pesticides samples from various
sources as described below in accordance to Insecticide act, 1968 and insecticide rules,
1971.Beside the above said work, the laboratory is also engaged in analyzing investigatory
samples of various fields received from various government agencies.
B. BIOASSAY DIVISION

Bioassay division of Central Insecticides Laboratory (CIL) is established under rule 5(d)
of Insecticides Rules, 1971 of the Insecticides Act, 1968 under scheme “Implementation of
Insecticides Act.” Bioassay Division is accrédited by NABL for Biological Testing to discharge
the Techno-Legal requirement as specified under Rule 5(d) of Insecticide Rules, 1971.
C. MEDICAL TOXICOLOGY DIVISION

The Medical Toxicology Division is created in CIL in order to verify the safety claims
made by the manufacturers of pesticides in the field of Toxicity Study.This Division has to



generate data and advice to the Government to take suitable course of action. In such cases,
there is a need for adopting the risk management strategy in order to reduce the hazards to the
human beings and the environment. For this purpose various objectives were decided to
undertake Acute, Oral/Dermal LD 50 study, Short term studies/ Sub-acute/ sub-chronic toxicity
study, Chronic toxicity study , Health monitoring study training to Medical doctors on Diagnosis,
Management and Treatment of Pesticide Poisoning.

D. PACKAGING & PROCESSING DIVISION

Pre and Post registration verification of the packaging and labeling claims/ requirements made
by the manufacturers / registrants ; Verification / analysis of the Packaging & labeling samples '
received under Rule 5 (C) of the Insecticides Act, 1968 and rules there under in the context of
the conditions laid down on the certificate of registration issued under Insecticide Act, 1968;
Technical guidance to the BIS, in formulating, updating and amending the standards of
pesticides quality control, safety, storage, transportation and use etc.; Imparting training to the
enforcement functionary of states/ U.Ts on various aspects of pesticides relating to packaging &
processing, labeling and other required parameters; Verification of data on shelf life claims of
pesticides and their formulations as per protocol approved by the registration committee and
Bureau of Indian Standards (BIS) on quality control & packaging.

Maximum Residue Limits (MRL)

Maximum Residue Limits (MRLs) are the regulations / standards for pesticide residues
in food commodities. The Department of Agriculture and Cooperation, Ministry of Agriculture is -
regularly monitoring the pesticide residues in food commodities and environmental samples
under the central sector scheme, "Monitoring of Pesticide Residues at National Level". The
scheme was initiated during 2005-06 with the participation of various laboratories representing
Ministry of Agriculture, Indian Council of Agriculture Research, Ministry of Health and Family
Welfare, Ministry of Environment and Forest, Council of Scientific and Industrial Research,
Ministry of Chemical and Fertilizer, Ministry of Commerce and State Agricultural Universities
across the country. While the Registration Committee (RC) registers pesticides for their usage,
their MRL in food and commodities are prescribed under Food Safety and Standards Act, 2006.
Food Safety and Standards Rules, 2011 was formulated replacing the Prevention of Food
Adulteration (PFA) Rules of 1955. MRL is established taking into account the toxicological data
of the pesticide as well as the trials on crops under good agricultural practices.

Regulation on use of pesticides under Insecticide Act, 1968
Totally so far 295 pesticides (insecticides , fungicides , herbicides) and 746 formulations

have been registered for regular use in the country Insecticides / Pesticides Registered under



section 9(3) of the Insecticides Act, 1968 for use in the Country (http/ppgs.gov.in accessed on
21.09.2020).To control household pests in houses , 44 insecticides are approved by the
registration committee; five insecticides are approved for protecting buildings from termites;
Fourteen insecticides are approved to control termites in agricultural crops; six are insecticides
approved for the control of stored grain pests ; six are insecticides and their formulations
approved for rodent control in field and house/godown ;13 are biopesticides approved for
mosquito control under public health programme and 16 are insecticides approved for mosquito
control under public health programme.

Though there is no specific provision for periodic scientific evaluation of impact of
insecticides on human and animal health in the Insecticides Act, 1968 as and when the |
information about toxic effect of any insecticides or the information that particular insecticide is
banned/severely restricted in other countries comes to the notice of the Government, such
insecticides get reviewed by Expert Committees constituted from time to time. On the basis of
the recommendations of such Review Committees, Government banned manufacture, import
and use of forty pesticides; import, manufacture and use of four pesticide formulations; two
pesticide / pesticide formulations are banned for use but continued to manufacture for export;
withdrawn eight pesticides; refused registration of 18 pesticides; restricted use of nine
pesticides in the country and six insecticides to be phase out by 31st December, 2020 for use in
the country.

Recently also in view of the European Food safety Authority report about posing risk by
use of Neonicotinoid pesticides on bees, Government has constituted a Committee of Experts -
on 8th July, 2013 under the chairmanship of Dr. Anupam Verma, Adjunct Professor (Retd.),
Indian Agriculture Research Institute, Pusa, New Delhi to review the use of 6 Neonicotinoid
pesticides registered in India. Further, the Expert Committee has recommended the
continuance of their use in India till robust scientific data on adverse effect on honey bees is
brought to light. Section 27 of the Insecticides Act, 1968 also provides prohibition of sale etc. of
insecticides for reasons of public safety and section 28 provides for notification of cancellation of
registration etc. The Expert Committee also reviewed 66 pesticides which are currently
banned/restricted/withdrawn in other countries but continue to be registered for domestic use in
India.

The committee notified to ban 20 pesticides under Banning of pesticide order, 2016
which came into force on 8" August, 2018. Twelve pesticides were banned w.e.f. January, 2018
and the use of others is completely banned w.e.f.2020. The rationale for banning as indicated

in the expert committee report include: the pesticides belong to class la or Ib under WHO



classification of hazardous pesticides, toxic to aquatic organisms , toxic to bee , act as human
carcinogen, unacceptable persistence or listed in Rotterdam Convention on Prior Informed
Consent (PIC treaty) etc.
Further to this , The Ministry of Agriculture issued a draft order, ‘Banning of Insecticides
“Order, 2020’, in May this year which prohibits the manufacture, sale, and use of 27 pesticides in
India as they were likely to involve risk to human being and animals. The list includes pesticides
which have been banned in the European Union, like Monocrotophos which has been classified
by WHO as highly hazardous. The pesticide is banned in 122 countries and was also found to
have led to the pesticides poisoning deaths of farmers in Maharashtra. Methomyl and
Carbofuran have also been labelled as extremely toxic by WHO. Even Malathion and
Chloropyriphos which are used to counter locust infestations as per the Ministry’s contingency '
plan, are part of the list. This order is being debated since the list includes most commonly used
insecticides.
Role of ICAR / SAUs

ICAR/Department of Agriculture Research and Education play a role in registration of
pesticides under the Insecticides Act, 1968. ICAR offers its comments on bio efficacy, one of the
essential requirements for its registration. Comments and approval are also given based on
degradation of the pesticides to levels below detection at the recommended doses and duration
of crops. These practices when followed do not adversely affect the soil and human health and
productivity. All over the nation data generation on degradation of pesticide residues in food
crops is coordinated by ICAR through 19 laboratories located in various states.

There are 32 laboratories in country are monitoring pesticides level in food samples -
across the country under Monitoring of Pesticides Residues at National level (MPRNL)
programme Department of Agriculture and Cooperation , Ministry of Health and Family Welfare
wherein, samples of vegetables, fruits, pulses, spices, wheat, rice, fish etc. are collected and
analysed for possible presence of pesticides level. FSSAI have set standards for maximum
pesticides residues in food products and department of DAC & FW, FSSAI and State

Governments are responsible for ensuring compliance to these standards.
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Insecticides / Pesticides Registered under section 9(3) of the Insecticides Act, 1968 for
use in the Country:

(As on 30.06.2020)
S. No. Name of the Pesticide
1. 2,4-D Amine salt B
2. 2,4-Dichlorophenoxy Acetic Acid
3. Abamectin*®
4. Acephate
5. Acetamiprid
6. | Afidopyropen o
7. Alachlor{To be phase out 31* December, 2020 and no new certificate of
registration shall be issued vide S.0. 3951(E) dated gt August, 2018}
8. Allethrin
9. Alphacypermethrin -
10. Alphanaphthyl Acetic Acid
11. Aluminium Phosphide
12, Ametroctradin
13. Ametryn
14, Amisulbrom (FI-WRT)
15. Ampelomycesquisqualis
16. Anilophos -
17. Atrazine
18. Aureofungin o
19. Azadirachtin (Neem Products)
20. Azimsulfuron
21. Azoxystrobin
22. Bacillus sphaericus R N ]
23. Bacillus subtillus
24. Bacillus thuringiensis var. galleriae
25. Bacillus thuringiensis var. israelensis o
26. Bacillus thuringiensis var. kurstaki
27. Barium Carbonate
28. Beauveriabassiana
29. Benalaxyl (TIM) -
30. Benalaxyl M o
31. Bendiocarb
32, Benfuracarb
33. Bensulfuron Methyl
34. Bentazone T1
35. Beta Cyfluthrin
36. Bifenazate - B
37. Bifenthrin
38. Bispyribac Sodium
39. Bitertanol
40. Boscalid -
41. Brodifacoum e
42. Bromadiolone -
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|43, Buprimate (FI-WRT)
44. Buprofezin
45 Butachlor
46 Captan
47 Carbendazim
48 . Carbofuran
49 Carbosulfan
50 Carboxin
51 Carfentrazone Ethyl
52 Carpropamid
53 Cartap Hydrochloride
54. Chlorantraniliprole
55 Chlorfenopyr
56 Chlorfluazuron
57 Chlorimuron ethyl
58 Chlormequat Chloride (CCC)
59 Chlorothalonil
60 Chlorpropham (TI),TIM
61 Chlorpyriphos
62 Chlorpyriphos Methyl
63 Chromafenozide
64 Cinmethylene
65 Clethodim (FI-WRT )
66 Clodinafop-propargyl
67 Clomazone
68 Clothianidin
69 Copper Hydroxide
70 Copper Oxychloride
71 Copper Sulphate
72 Coumachlor
73 Coumatetralyl
74 Cuprous Oxide
75 Cyantraniliprole
76 Cyazofamid
77 Cyenopyrafen (FI-WRT)
78 Cyflufenamide(FI-WRT )
79 Cyflumetofen
80 Cyfluthrin ,
81 Cyhalofop-butyl
82 Cymoxanil
83 Cypermethrin
84 Cyphenothrin
85 Cyproconazole (TI)
86 Dazomet
87 Deltamethrin (Decamethrin)
88 Diafenthiuron
89 Dichloro Diphenyl Trichloroethane (DDT)
90 Dichloropropene and Dichloropropane mixture (DD mixture)
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91 Dichlorvos (DDVP){To be phase out 31* December, 2020 and no new certificate of |
registration shall be issued vide S.0. 3951(E) dated g™ August, 2018}

92 | Diclofop-Methyl R
93 Diclosulam
94 Dicofol
95 Difenoconazole
96 Diflubenzuron
97 Dimethoate
98 | Dimethomorph K
99 | Dinocap o
100 | Dinotefuron
101 | Dithianon
102 | Diuron
103 | Dodine
104 | D-trans Allethrin
105 | Edifenphos
106 | Emamectin Benzoate
107 | Epoxyconazole
108 | Ethephon
109 | Ethion
110 | Ethiprole
111 | Ethofenprox (Etofenprox)
112 | Ethoxysulfuron
113 | Ethylene Dichloride and Carbon Tetrachloride mixture (EDCT Mixture 3:1)
114 | Etoxazole(FI)
115 | Famoxadone
116 | Fenamidone
117 | Fenazaquin
118 | Fenitrothion
119 | Fenobucarb (BPMC)
120 | Fenoxaprop-p-ethyl
121 | Fenpropathrin
122 | Fenpyroximate a
123 | Fenvalerate
124 | Fipronil
125 | Flonicamid
126 | Fluazifop-p-butyl
127 | Flubendiamide
128 | Flucetosulfuron -
129 | Fluchloralin
130 | Fluensulfone 47% TC (MUP) (FI)
131 | Flufenacet
132 | Flufenoxuron
133 | Flufenzine

134 Flumioxazin

135 Fluopicolide -

136 Fluopyram and its metabolite

137 Flupyradifurone
138 | Flusilazole (TT)
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139 | Fluthiacet methyl (TIM)
140 | Fluvalinate
141 Fluxapyroxad (Combination formulation Fluxapyroxad167 g/L + Pyraclostrobin
333g/1 SC (FI -WRT)
142 Fomesafen
143 Forchlorfenuron
144 Fosetyl-Al
145 Gibberellic Acid
146 Gossyplure (PB-RopeL)
147 Glufosinate Ammonium
148 Glyphosate
149 Haloxyfop-R-methyl {Haloxyfop-R-methyl 10.55%.EC formulation under
category (FI)}
150 Helosulfuron methyl
151 Hexaconazole
152 Hexazinone
153 Hexythiazox
154 Hydrogen Cyanamide
155 Imazamox
156 Imazethapyr
157 Imidacloprid
158 Imiprothrin
159 Indaziflam { combination formulatlon Indaziflam+ Glyphosate ammonium under
category FD}
160 Indoxacarb
161 Iprobenfos (Kitazin)
162 Iprodione
163 Iprovalicarb
164 Isoprothiolane
165 Isoproturon
166 Kasugamycin
167 Kresoxim Methyl
168 Lambdacyhalothrin B
169 Lime Sulphur i
170 Lufenuron
171 Magnesium Phosphide Plates
172 Malathion
173 Mancozeb
174 Mandipropamid
- 175 Mepiquate Chloride
176 Meptyldiinocop
177 Mesosulfuron Methyl ( combination formulation Mesosulfuron Methyl +
Iodosulfuron Meéthyl Sodium)
178 Metaflumizone
179 Metalaxyl
180 Metalaxyl-M
181 Metaldehyde
182, Metamifop TI
183 Metamitron (TIM)
184 Metarhiziumanisopliae
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185 Methabenzthiazuron
186 Methomyl
187. Methoxyfenazide (FI- WRT)
188. Methyl Bromide |
189. Methyl Chlorophenoxy Acetic Acid (MCPA) ‘
190. 1-MethylCyclopropene 3.3% V.P (1-MCP)(FI-WRT )
191. Metiram - R
192. Metofluthrin - !
193. Metolachlor 1
194. Metrafenone
195. Metribuzin
196. Metsulfuron Methyl
197. Milbemectin
198. Monocrotophos
199. Myclobutanil
200. Novaluron -
201. Nuclear polyhyderosis virus of Helicoverpaarmigera
202. Nuclear polyhyderosis virus of Spodopteralitura
203. Oxadiargyl
204. Oxadiazon
205. Ozxathiapipron
- 206. Orthosulfamuron a
207. Oxycarboxin
208. Oxydemeton-Methyl
| 209. Oxyfluorfen
210. Paclobutrazol
211. Paraquat dichloride
212. Penconazole
213. Pencycuron
214. Pendimethalin
215. Penflufen*
216. Penoxsulam
217. Permethrin
[ 218. Phenthoate
219. Phorate{To be phase out 31* December, 2020 and no new certificate of registration
shall be issued vide S.0. 3951(E) dated gt August, 2018}
220. Phosalone
221. Phosphamidon{To be phase out 31* December, 2020 and no new certificate of
registration shall be issued vide S.0. 3951(E) dated 8™ August, 2018}
| 222. Picoxystrobin’ TIM
223. Pinoxaden
224, Prallethrin o
225. Pretilachlor
226. Primiphos-methyl
227. Prochloraz TI
228. Profenophos
| 229 Prohexadione Calcium _
| 230 Propamocarb hydrochloride technical 66% w/w min (Aqueous concentrate )
| 231 Propanil

Page Sof 7

13



232 Propaquizafop

233 Propergite

234 Propetamphos

235 Propiconazole

236 Propineb

237 Propoxur

238 Pseudomonas fluorescens
239. Pymetrozin (FI), TIM
240. Pyraclostrobin

241. Pyrazosulfuron ethyl

242, Pyrethrin (pyrethrum )
243, Pyridaben (FI- WRT)

244. Pyridalyl

245, Pyriproxyfen (TT)

246. Pyrithiobac sodium

247. Pyroxasulfon (FI- WRT)
248. | Quinalphos }

249. Quizalofop ethyl

250. Quizalofop-P-tefuryl

251. S-bioallethrin

252. Sodium acifluorfen (Combination formulation Clodinafop-propargyl+ Sodium

acifluorfen) :

‘253, Sodium paranitrophinolate
254, Spinetoram

255. Spinosad .

256. Spiromesifen

257. Spirotetramat

258. Streptomycin + Tetracycline-
259. Sulfentrazone(TIM)

260. Sulfosulfuron

261. Sulfoxaflor

262. sulphur -

263. Tebuconazole

264. Tembotrione

265. Temephos

266. Tetraconazole (FI)

267. Thiacloprid
.268. Thifluzamide

269. Thiobencarb (Benthiocarb)
270. Thiocyclam Hydrogen oxalate
271. Thiodicarb

272. Thiomethoxam

273. Thiophanate-Methyl

274, Thiram -

275. Tolfenpyrad (TIM)

276. Topramezone

271. Transfluthrin

278. Triacontanol

279. Triadimefon
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280.

Triafamone ( combination formulation Triafamone 20% w/w + Ethoxysulfuron

10% WG % wiw SC FI)

281.| Triallate R

282. | Triasulfuron

283. | Triazophos {To be phase out 31st December, 2020 and no new certificate of

registration shall be issued vide S.0. 3951(E) dated 8th August, 2018}
284. | Trichlorfon{To be phase out 31" December, 2020 and no new certificate of
registration shall be issued vide S.0. 3951(E) dated 8" August, 2018}

285. | Trichodermaharzianum

286..| Trichoderma viride

287.| Tricyclazole

288. | Tritloxistrobin B

289. | Triflumezopyrim (TIM)

290. | Trifluralin{The registration , import, manufacture , formulation, transport,sell and
its alluses except use in wheat shall prohibitedand completely banned vide S.O.
3951(E) dated 8" August, 2018}

291 | Validamycin

292 | Verticilliumlecanii
293 | Zinc Phosphide
294 | Zineb

295 | Ziram

skt
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LIST OF PESTICIDES WHICH ARE BANNED.
REFUSED REGISTRATION AND RESTRICTED IN USE:

(As on 30.06.2020)

L PESTICIDES / FORMULATIONS BANNED IN INDIA

Pesticides Banned for manufacture, import and use .

Aldicarb (vide S.0O. 682 (E) dated 17" July 2001)

Aldrin

Benzene Hexachloride

Benomyl (vide S.0 3951(E) dated gt August, 2018)

Calcium Cyanide

Carbaryl (vide S.0 3951(E) dated gt August, 2018)

Chlorbenzilate (vide S.O. 682 (E) dated 17" July 2001)

Chlordane

>°9°.\'.0\.U‘.4>.WN:-“

Chlorofenvinphos

=
e

Copper Acetoarsenite

(5=
—_

Diazinon (vide S.0 3951(E) dated 8™ August, 2018)

._.
N

Dibromochloropropane (DBCP) (vide S.0. 569 (E) dated 25t July 1989)

_.
w

Dieldrin (vide S.O. 682 (E) dated 17" July 2001)

H
»

Endosulfron (vide ad-Interim order of the Supreme Court of India in the Writ Petition
(Civil) No. 213 of 2011 dated 13™ May, 2011 and finally disposed of dated 10™
January, 2017)

15. |Endrin

16. |Ethyl Mercury Chloride

17. |Ethy! Parathion

18. |Ethylene Dibromide (EDB) (vide S.O. 682 (E) dated 17" July 2001)

19. |Fenarimol (vide S.O 3951(E) dated g August, 2018)

20. |Fenthion (vide S.0 3951(E) dated g™ August, 2018)

21. |Heptachlor

22. |Lindane (Gamma-HCH)

23. |Linuron (vide S.O 3951(E) dated gt August, 2018)

24. |Maleic Hydrazide (vide S.0. 682 (E) dated 17" July 2001)

25. |Menazon

26. |Methoxy Ethyl Mercury Chloride (vide S.0 3951(E) dated 8™ August, 2018)

27. |Methyl Parathion (vide S.0 3951(E) dated 8™ August, 2018)

28. |Metoxuron

29. |Nitrofen
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30.

Paraquat Dimethyl Sulphate

31.

Pentachloro Nitrobenzene (PCNB) (vide S.0. 569 (E) dated 25t July 1989)

32.

Pentachlorophenol

33.

Phenyl Mercury Acetate

34.

Sodium Cyanide ( banned for Insecticidal purpose only vide S.0 3951(E) dated gh
August, 2018)*

35.

Sodium Methane Arsonate

36.

Tetradifon

37

Thiometon (vide S.0O 3951(E) dated gt August, 2018)

38.

Toxaphene(Camphechlor) (vide S.0. 569 (E) dated 25" 1 uly 1989)

39.

Tridemorph (vide S.0O 3951(E) dated gt August, 2018)

40.

Trichloro acetic acid (TCA) (vide S.0. 682 (E) dated 17" July 2001)

Pesticide formulations banned for import, manufacture and use

1.

Carbofuron 50% SP (vide S.0. 678 (E) dated 17® July 2001)

B. |2

Methomyl 12.5% L

3.

Methomyl 24% formulation

4.

Phosphamidon 85% SL

C. |Pesticide / Pesticide formulations banned for use but continued to manufacture for

export

1.

Captafol 80% Powder (vide S.0O. 679 (E) dated 17" July 2001)

2.

Nicotin Sulfate

Pesticides Withdrawn

(Withdrawal may become inoperative as soon as required complete data as per the
guidelines is generated and submitted by the Pesticides Industry to the Government
and accepted by the Registration Committee. (S.0 915(E) dated 15 Jun,2006)

1. |Dalapon
2. |Ferbam
D. 3. |Formothion
4, |Nickel Chloride
5. |Paradichlorobenzene (PDCB)
6. |Simazine
7. |Sirmate (S.0. 2485 (E) dated 24 September 2014)
8. |Warfarin (vide S.0. 915 (E) dated 15™ June 2006)

* Regulation to be continued in the extant manner for non-insecticidal uses.

B %
v X’ i
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0. PESTICIDES REFUSED REGISTRATION

S.No. Name of Pesticides
1. 2.4,5-T
2. Ammonium Sulphamate
3. Azinphos Ethyl
4. Azinphos Methyl
5. Binapacryl
6. Calcium Arsenate
7. Carbophenothion
8. Chinomethionate (Morestan)
9. Dicrotophos
10. EPN
11. Fentin Acetate
12. Fentin Hydroxide
13. Lead Arsenate
14. Leptophos (Phosvel)
15. Mephosfolan
16. Mevinphos (Phosdrin)
17. Thiodemeton / Disulfoton
18. Vamidothion

\Ave \V°
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ITIL. PESTICIDES RESTRICTED FOR USE IN THE COUNTRY

[

S.No.

Name of Pesticides

Details of Restrictions

Aluminium Phosphide

The Pest Control Operations with Aluminium Phosphide
may be undertaken only by Govt./Govt. undertakings /
Govt. Organizations / pest control operators under the
strict supervision of Govt. Experts or experts whose
expertise is approved by the Plant Protection Advisor to
Govt. of India except ' Aluminjum Phosphide 15 % 12 g

| tablet and “Aluminum Phosphide 6 % tablet. [RC

decision circular F No. 14-11(2)-CIR-II (Vol. II) dated
21-09-1984 and G.S.R. 371(E) dated 20th may 1999].
"Decision of 282" RC held on 02-11-2007 and,
Decision of 326™ RC held on 15-02-2012.

The production, marketing and use of Aluminium
Phosphide tube packs with a capacity of 10 and 20 tablets
of 3 g each of Aluminium Phosphide are banned
completely. (S.0.677 (E) dated 17ﬂ1]u1y, 2001)

Captafol

The use of Captafol as foliar spray is banned. Captafol
shall be used only as seed dresser.
(S.0.569 (E) dated 25™Tuly, 1989)

The manufacture of Captafol 80 % powder for dry seed
treatment (DS) is banned for use in the country except
manufacture for export.

(5.0.679 (E) dated 17™July, 2001)

Cypermethrin

Cypermethrin 3 % Smoke Generator is to be used only
through Pest Control Operators and not allowed to be
used by the General Public. [Order of Hon,ble

High Court of Delhi in WP(C) 10052 of 2009 dated 1407
2009 and LPA-429/2009 dated 08-09-2009]

Dazomet

The use of Dazomet is not permitted on Tea.
(S.0.3006 (E) dated 31° Dec, 2008)

Dichloro Diphenyl
Trichloroethane (DDT)

The use of DDT for the domestic Public Health
Programme is restricted up to 10,000 Metric Tonnes per
annum, except in case of any major outbreak of epidemic.
M/s Hindustan Insecticides Ltd., the sole manufacturer of
DDT in the country may manufactureDDT for export to
other countries for use in vector control for public health
purpose. The export of DDT to Parties and State non-
Parties shall be strictly in accordance with the paragraph
2(b) article 3 of the Stockholm Convention on Persistent
Organic Pollutants (POPs).

(5.0.295 (E) dated 8" March, 2006)
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Use of DDT in Agriculture is withdrawn. In very special
circumstances warranting the use of DDT for plant
protection work, the state or central Govt. may purchase it
directly from M/s Hindustan Insecticides Ltd. to be used
under expert Governmental supervision.

(S.0.378 (E) dated 26™May, 1989)

Fenitrothion

The use of Fenitrothion is banned in Agriculture except
for locust control in scheduled desert area and public
health.

(S.0.706 (E) dated 03™*May, 2007)

Methyl Bromide

Methyl Bromide may be used only by Govt./Govt.
undertakings/Govt. Organizations / Pest control operators
under the strict supervision of Govt. Experts or Experts
whose expertise is approved by the Plant Protection
Advisor to Govt. of India.

[G.SR.371 (E) dated ZOmMay, 1999 and carlier RC

decision]

Monocrotophos

Monocrotophos is banned for use on vegetables.
(S.0.1482 (E) dated 10"Oct, 2005)

Trifluralin

(vide S.0 3951(E) dated 8™ August, 2018)

() The Registration, import, manufacture, formulation,
transport, sell and its all uses except use in wheal
shall be prohibited and completely banned from date]
of publication of this Order.

() (i) A cautionary statement has to be incorporated in
the label and leaflet that it is toxic to aquatic
organism, hence should not be used near water
bodies, aquaculture or pisciculture area.

v} ofkiten

O )

DX rm.
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IV. PESTICIDES WHICH SHALL BE PHASED OUT VIDE GAZETTE
NOTIFICATION NO. S.0. 3951 (E).

S, ' Name of the

Insecticides to be phase out by 315 December, 2020

) No new certificate of registration to manufacture shall be
issued after publication of this Order.

(i) No person shall import, manufacture or formulate Alachlor
with effect from the 1st January, 2019.

(i) The use of Alachlor shall be completely banned with effect
from the 31st December, 2020. I

(iv) It is toxic to aquatic organism, hence a cautionary statement
should be incorporatedon label and leaflets “ toxic to aquatic

organism hence should not be used near water bodies,
aquaculture or pisciculture area.

No new certificate of registration to manufacture shall be
issued after publication of this Order.

No person shall import, manufacture or formulate |
dichlorvos with effect from the January, 2019. ' I
The use of dichlorvos shall be completely banned with
effect from the 31st December, 2020.

It is very toxic to aquatic organism, hence a cautionary
statement should be incorporated on label and leaflets that
it is toxic to aquatic organism, hence should not be used
near water bodies, aquaculture or pisciculture area.

A warning may be incorporated in the label and leaflet
stating that this product is toxic to honey bees so do not
spray during active honey bees foraging period of the
day.

 No. | pesticide
1 | Alachlor
|
|
2 | Dichlorovos {i)
(it
(i)
(iv)
)
3 Phorate {i)

No new certificate of registration to manufacture shall be |
issued after publication of this Order.

No person shall import, manufacture or formulate
Phorate with effect from the 1st January, 2019.

The use of Phorate shall be completely banned with effect
from the 31st December, 2020.

It is very toxic to aquatic organism, hence a cautionary
statement should be incorporated on label and leaflets that
it is toxic to aquatic organism, hence should not be used
near water bodies, aquaculture or pisciculture area.

A warning may be incorporated in the label and leaflet
stating that this product is toxic to honey bees so do not
spray during active honey bees foraging period of the
day.

A cautionary statement should incorporate in label and
leaflet that this product is toxic to birds.

4 | Phosphamidon

No new certificate of registration to manufacture shall be
issued after publication of this Order.

No person shall import, manufacture or formulate
Phosphamidon with effect from the 1st January, 2019.
The use of Phosphamidon shall be completely banned
with effect from the 31st December, 2020.
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[ @) It is very toxic to aquatic organism, hence a cautionary :
statement should be incorporated on label and leaflets that '
it is toxic to aquatic organism, hence should not be used |
near water bodies, aquaculture or pisciculture area.

v A warning may be incorporated in the label and leaflet
stating that this product is toxic to honey bees so do not
spray during active honey bees foraging period of the
day.

(vi) A cautionary statement should incorporate in label and
leaflet that this product is toxic to birds.

Triazophos )  No new certificate of registration to manufacture shall be
issued after publication of this Order.

i) No person shall import, manufacture or formulate
Triazophos with effect from the 1 st January, 2019.

(i) The use of Triazophos shall be completely banned with
effect from the 31st December, 2020.

(v It is very toxXic to aquatic organism, hence a cautionary
statement should be incorporated on label and leaflets that
it is toxic to aquatic organism, hence should not be used
near water bodies, aquaculture or pisciculture area.

(W A warning may be incorporated in the label and leaflet
stating that this product is toxic to honey bees so do not
spray during active honey bees foraging period of the day |

() A cautionary statement should incorporate in label and
leaflet that this product is toxic to birds

Trichlorfon i  No new certificate of registration to manufacture shall be |
issued after publication of this Order.
i) No person shall import, manufacture or formulate

Trichlorfon with effect from the 1 st January, 2019.

(i) The use Trichlorfon shall be completely banned with
effect from the 31st December, 2020.

(v It is very toxic to aquatic organism, hence a cautionary
statement should be incorporated on label and leaflets that |
it is toxic to aquatic organism, hence should not be used |
near water bodies, aquaculture or pisciculture area.

(W A cautionary statement should incorporate in label and
leaflet that this product is toxic to birds.
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Che Gazette of India

STHTERUT
EXTRAORDINARY

AT [I—TUE 3—3U-TUE (ii)
PART I1I—Section 3—Sub-section (ii)

YRl | WentiyTe
PUBLISHED BY AUTHORITY

b, 3156] ¢ faeett, geafaar, R 9, 2018/ 51TETT 18, 1940
No. 3156] NEW DELHI, THURSDAY, AUGUST 9, 2018/ SHRAVANA 18, 1940

FY = T wegmr qAg
(F, TgaTiaT s T Fegroy fam)
aferg==T
7% faeedt, 8 s, 2018

F. AT, 3951(3).—s=tF @ & FY siiv ggFiar Faw § =iy awwe 3 avg § wedpa -
AT e FieATiaET F ITINT T AT T TuET ST i G & oy 8 s, 2013 #r g fHews ataty aiew
#1 oft ot Q& REmae frerimt, e g § we ST F oy Teedar st €, aweg oy 39 § wiastaa s
foeifare sraaT arae o forg g &, v wefterr @ & o 19 swre, 2013 7 55 WAty & S(fE@er &7 e g /@

o forege st % a7g 09 fawaR, 2015 % d<aT &l AT RUE weqa 41,

3T sratss, Hrearslt s, 1968 (1968 #7 46) &1 a7ar 5 ¥ seflr wied WRrediweo afRfy F sadt fFaw
o T Fead o2 - ot famam o i s srdfqa & % aewre &y srat feoaof} srega i o,

T safs, Fer aoe, Iua fodms afmfe & fefet w fEr w9 F gy siv wwedaor a@fT F oy
aAst % geaTq quTeTe § i 59 sftgEer f gt § Rfafds serg fearfwt F s & wrae e et a
ST g BT ST B, T8 HTR0 & QT FATS HEAT GHIHI ST AT g,

s stafh, srew emaer, oy Sty were, Hraamsft srfafaam, 1968 it amwy 27 & ST-4mer 2 F @y i gy
28 & &TTr 36 Fr IT-ATLN(1) BT Teca ATFAAT T TI0T HLd §C F 3w Frar searor warerg (FW, ggaar i<
T eaTor T9TT), Wie <R i AfdgEeT e wra. 4212 (3n), arie 15 Rewew, 2016 1 wRa F T,
STYTCr, AIT-11, We-3, SUEE (i) & Areay ¥ Friee T @y o7 Red ewd wwfed g arer gwrtad ey S &
e AT arafeaat Aift v off, S U stfAgEeT arer Teres it wfeat A # Iuersy w0 F farfera faw qF w7kt
TE o,

ot sTafh, ST rfRrRgEeT Aol Troree it widAt @RI w28 e, 2016 F STy F0E 8 AT,
4696 GU/2018 o)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

3 wraf, SFa afdrgeeT & gefag snufcaa e game 9 o= w3 & fong ws f&dws wfafy &1 weT e
T A7 e asft sraftat s geme ox e # ¥ v arie 16 TS, 2018 FY Few TR w AT (XA
TEGT I

ad: A, T LT, et afdfRaH, 1968 (1968 FT 46) Fit 4T<r 28 F | wiew oy 27 ¥ & T
afeady &1 IR w30 g, Fdrom afffr & Rearfiet o o= s gy e srer we § srta-

oy

1. oy ofird® o wTee (1) 59 araer &7 S vy freanst (sfaser) smaer, 2018 21
(2) I T F THTY 1" | TGT R
2. Ffar et & i -
(1.) FrE =afT =a ey it gy F w@w (2) ¥ oty AR Frearfamgt w1 su% wy (3) F aga A= ade &
fafawmto, smare, heor, iy, Bwa, e agl sam
(2.) T afAfy s s § AR feafet & g yem g T wredtaeor sHror-a= #it arae o e
(3.) 7R #rg safa Sy CoEdiaor SRTor-wa €T HEaT 2, A7 AT it st F oftay, 37 v (2) # Fidw o
gfafa &7 oo F07 F e waT &, S¥a afaFaw ¥ srafete Suayt F srfiT sriars i ST

(4.) 377 srfafm € 4y 9 % erefiwr e s § RS fremfiat F R 9o 57 sHor-o 397 agEs’ &
Y (3) % agad A ¥ T TR T FwET ST
(5.) Ted LT GTHTE IFa ATATAT AT 305 efir qa72r 7w Fwwt & et F srefiw 08 ¥t wvaw Soraft og o
AT ¥ T AT F FATaT & (0 AFTF THH

GRSl
[ﬁTI’Zé%‘Q:]
(sfarfirg Freriamt i g=h)
g |  dreee ' Feg LR F1 Aot ]
(Freaiat) F7 A

(1) (2 (3)

1. | S9rHTRS T SR F T H aTrE ¥ redtar, srary, fatator, i, afme o fawy
Thoatare fm strar € sfe g sughT yoia: Rfvg G smar &)

2. | FEwE T AR F THAT T AT F ToEsr, srarg, At g, afiee i
gfaafere T strar & sl g swanr g Rfvg B smar &

3. | slEE g AR AT T ariE & e, s, ARt e, afieage s
wferatar T strar & i saeT ST guta: faftg fmr s &

4. | FATTEAIT T AT F WEHTAT T AT § T, s, At i, afege s o
wiretare T straT & i gaer ST yoia: g far s g

5. | S T AR F THTAT T AT & e, s, FAfAmtor, e, aieg v R
wftatae v straT & sie goeT S guta: v e smar 1

6. | e =q AR ¥ VAT T A & e, s, At g, afagT s e
sirafire fm stmar & s gaer s gt @fvg frar smar &

|
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[ 9T JI-@UE 3(ii) ]

HRT Rl TST9S : STHHNTT 3

7.

AT SATE
ALHF FAUES

T RN F TR B A" § woredi<or, s, fafawmtor, g, ofewT ok e
widefera T smar § Si suet S gura: v e smar 81

[ERIECA IR EIE)

o AR 3 ST £ AT & T, s, B, e, whee o R

| e o strar § ofi saeRT ST guia: i e srar 21

Fifeaw groATEE

Waésr%wsmﬁmﬁﬁﬁmaﬁwgﬁwﬁm%%qmm, AT,
o, g, wiags, B sk swi gfa: g e smar 2

10.

T AT F TBIAA B AT § Toredieor, arara, fafewnte, wiw, ofiegT ot e
staatara famar srar @ ofx goer saanT g it T smar @)

11.

T AR TRTY it AT o Toredianeor, smara, fafewtor, i, uiege o fowr
sfasar T A § o gwer swam oo it far smar 2

12.

(i) =& AR F et i qrirE § Toredteneor, e, i, g, afiege, &k
fomer wfdrefRrer T Sar & o g & U7 & sremar gaer WY T HT S9EnT Iui:
fafrg fAr smar )

(ii) SrareT ST T IT TF AATaA] wAT GHIAYE gr 6 Ag Sty sftw F forg RSer §
gaforg ster e, seita S, aet $f & & o o v 78} R s A

13.

(i) =@ =T F whr & werETa FAfFEtaT Fr TAT RS yHrore Sy 7g A
ST

(i) F$ safda 1 seey, 2019 F srerree< 7 argTa, At a7 g 78 #am
(iii) AATHRTT FT ST 31 fwag, 2020 & Qi wf=iET gem
(iv) g seitr Sfig ¥ forg farde @ erfeorg Seer s wor 9% U@ Savest FT aaraye

2 ¥ “ag sl sfie % oy e & gaferg ster e, seftw $1, Teel i & %
T SEHT ST AGH (AT ST AR

14.

(i) S ST F I ¥ geETa fAfAmtar w aur SrEdwr s Sy ag
ST

(ii) Fr$ =TT 1 S, 2019 & sTFeArQa 7 amaTa, RAFATr AT YT TG M
(iii) STEFeTOEE T 3T 31 f¥EaT, 2020 & yora: siiafEm gem

(iv) g st sfte ¥ g fater & soferg St o 9o % UF Jqrad] T gaTayE
gt i ag steftr ofte ¥ R e & saferg srer e, sroftar i, wrrelt 7 @dt &
TTE DT ST g1 T ST AT

(v) FrFe 3T T7F 9 T vt wee gETaSe Rt o g G squ ayEgiEE F
forg fordre & gaforg afemr wegwapet ST s ¥ W fgara 78 F
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

15.

(i) =& smaer F wreH F weara faffmiar A wav e s s aEt R
ST

(i) 1€ =xfaa 1 s, 2019 & wive 7 srar, [t a7 gt 78 Fam

(iii) BT 7 ITERT 31 flway, 2020 & g shaafaa gem

(iv) 7g e S & fore frder @ el S ok 9% 7 o= Saredt s g |
BT T g5 steftr sfter 3 Rrg fade & safRg srer ferat, srefts 51, woft & adt
T SHHT ST Tl (a7 AT AN :
(v)éﬁﬂﬁtﬁﬁﬂ@%ﬁﬁ?ﬁwwﬁwﬁmmm%mwm%:
forg farsrer & saforg wlfrr wemerdt SR e & S s 78 =)

(vi) ST ST T U U Aarael o warrase 21 % 7 seanw AfEat & R e
Ey

16.

0] maﬁsr%m&m%w&wﬁﬁnﬁﬁwﬁ@mwmm;ﬁﬁw
STTT
(ii) %< safE 1 sy, 2019 & BrH=Ie 7 srara, ffamtor a1 e 78 sem

(iii) FrEREITA=TT F1 SIFRT 31 fEEE, 2020 & guta: st gem

(iv) 7 st sfter & forg Rde § gafeg Saer sie 99 9% uF SamEHT Fu garase
BT T 7 Sreftar st & forg fader § saferg oo fwrat, sefta s, aeeft fr @t &
T ST ST AT (4T AT AR

(v) I ST T T UF AqTaAT A GAIfASe AT ST - Iqure wygAterdt
fer Tate g gwforg afsr weperet BT srafey & drae R 78 #:)

(vi) ¥=e ST T UL TF AqTaA A gATiase g 6 gy seqre MRt F Ry Rl
2l

17.

X

(i) 5 smeer &y & qewrq fAfRwtar & 7ur dRedwor s ST aE@t B
ST
(ii) 3% ==t 1 Swad), 2019 & grarsireie 7 sward, EfAetor av gefieor /&t +em

(iii) grTSITRIE w7 ST 31 fRwE, 2020 ¥ gt wRsteam gem

(iv) g St sftg F forg e § safeng seer sl oo 9 U Sarad) a9 gariase
BT % wg st st & forg Rt & safg stor e, sefte oY, gt & e &
9T ST STGNT 751 AT ST 91T

(v) et ST T X UF AqTaAT HoT wurese A S g ¥ Squre aygwntaEt b
fore foarde | saforg af wymerdt SRR safer & gro s 7gt &

(vi) S ST THF U TF FqTAAT FAF GATISE FINT T Ag Feqre FfRE & forg fder
2

18.

(i) 59 emew & wHreA F gewry fAfAwtar & aur rediewcor savorer s agt v
ST

(i) #1% =¥ 1 Sady, 2019 & erdwaarae & ararg, fafior a1 gfter @&
‘aﬁTm
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[ 47T [I-BE0E 3(ii)] qRA T TSI+ STHIENT 5

(iii) TSR T T 31 REay, 2020 & yoba: sfafea gFm

(iv) g wweitw e % forw sgg fader @ safory dee st o=@ ¢ F =aad 99
garfasE g f =g sy sita & forg fadem § safeng ster fRerat, sefir 3, aeeft
£t GET F T THET STINT 7@l FAT AT AR

(v) StereT 3T w3 U U Jqrant wIT qHIiase g 4 7y Iars FHfat % g e
2l

[1.8. 13035/31/2013-fft-1 (@=-2))]
sirefter FATE T, GYFd wta

MINISTRY OF AGRICULTURE AND FARMERS WELFARE

(DEPARTMENT OF AGRICULTURE, CO-OPERATION AND FARMERS WELFARE)
NOTIFICATION

New Delhi, the 8" August, 2018

8.0. 3951(E).— Whereas the Central Government in the erstwhile Ministry of Agriculture, Department of
Agriculture and Cooperation constituted an Expert Committee on 8™ July, 2013 to examine the continued use of or
otherwise of neo-nicotinoid pesticides registered in India and the mandate of the Committee, on 19" August, 2013, was
further expanded to review Sixly Six pesticides which are banned or restricted or withdrawn in other countries but
continue to be registered for domestic use in India which, after detailed examination submitted its report to the Central
Government on the 9™ December, 2015;

And whereas the Registration Committee constituted under section 5 of the Insecticides Act, 1968 (46 of 1968)
deliberated the Report in its special meeting and submitted its observation to the Central Government in its minute;

And whereas, the Central Government, after considering the recommendations of the said Expert Committee and
after consultation with the Registration Committee satisfied that the use of eighteen pesticides as specified in the
schedule to this Notification are likely to involve risk to human being and animals as to render it expedient or necessary

to take immediate action;

And whereas the Draft Order, which the Central Government proposes to make, in exercise of the powers conferred
by sub-section (2) of section 27 read with section 28 and sub-section (1) of section 36 of the Insecticides Act, 1968 , was
published vide netification of the Government of India in the Ministry of Agriculture and Farmers Welfare ( Department
of Agriculture, Cooperation and Farmers Welfare) vide number S.0. 4212(E), dated 15™ December, 2016, in the Gazette
of India, Extraordinary, Part-II, Section-3, Sub-section(ii), dated 28" December, 2016, inviting objections or suggestions
from all persons likely to be affected thereby, before the expiry of the period of forty- five days from the date on which
the copies of the Gazette of India containing the said notification were made available to the public;

And whereas copies of the said Gazette notification were made available to the public on the 28"

December, 2016;

And whereas an Expert Committee was constituted by the Central Government to consider the objections and
suggestions received in respect of the said notification which after considering all the objections and suggestions
submitted its report to the Central Government on the 16™ July, 2018;

Now, therefore, in exercise of the powers conferred by section 27 read with section 28 of the Insecticides Act,
1968 (46 of 1968), the Central Government after considering the recommendations of the Expert Committee hereby
makes the following Order, namely:-

ORDER

1. Short title and commencement. - (1) This Order may be called the Pesticides (Prohibition) Order, 2018
2) It shall come into force on the date of its publication in the Official Gazette.
2. Prohibition of certain pesticides. -
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(1) No person shall manufacture, import, formulate, transport, sell, use any pesticide specified under
column (2) of the Schedule to this Order from the date specified under column (3) thereof.

2) The Registration Committee shall call back the certificate of registration granted for the pesticides
specified in the said Schedule,

3) If any person, who holds the certificate of registration fails to return the certificate to the Registration

Committee, referred to in sub-paragraph (2), within a period of three months, action shall be taken
under the provisions contained in the said Act.

“@ The certificate of registration for the pesticides specified in the Schedule granted under section 9 of the
said Act shall be deemed to be cancelled from the date under column (3) of the said Schedule.
%) Every State Government shall take such steps under the said Act and the rules made thereunder, as it

considers necessary, for the implementation of this Order in the State.

SCHEDULE
[See paragraph 2]
List of Prohibited Pesticides

[ S.No. | Name of Pesticides | Decision of the Central Government ]
®__| 0] | 3)
1. | Benomyl The registrations, import, manufacture, formulation, transport, sell is prohibited and its
use is completely banned from the date of publication of this Order. |
!

2. |‘ Carbaryl The registrations, import, manufacture, formulation, transport, sell is prohibited and its |
| use is completely banned from the date of publication of this Order. |‘
3. | Diazinon | The registrations, import, manufacture, formulation, transport, sell is prohibited and its "
use is completely banned from the date of publication of this Order. ]
4. | Fenarimol The registrations, import, manufacture, formulation, transport, sell is prohibited and its
use is completely banned from the date of publication of this Order.
5. | Fenthion The registrations, import, manufacture, formulation, transport, sell is prohibited and its
use is completely banned from the date of publication of this Order.
| | :
The registrations, import, manufacture, formulation, transport, sell is prohibited and its

6. r Linuron

use is completely banned from the date of publication of this Order.
| |

7. | Methoxy Ethyl
Mercury Chloride

The registrations, import, manufacture, formulation, transport, sell is prohibited and its |
use is completely banned from the date of publication of this Order.

The registrations, import, manufacture, formulation, transport, sell is prohibited and its

8. r Methyl Parathion
use is completely banned from the date of publication of this Order.

9. | Sodium Cyanide The registration, import, manufacture, formulation, transport, sell and its use is
completely banned for insecticidal purpose only from the date of publication of this
Order.
!

The registrations, import, manufacture, formulation, transport, sell is prohibited and its
use is completely banned from the date of publication of this Order.

|
10 /Thio eton
|

11. | Tridemorph ‘ The registrations, import, manufacture, formulation, transport, sell is prohibited and its
| use is completely banned from the date of publication of this Order.
12. | Trifluralin | (i) The Registration, import, manufacture, formulation, transport, sell and its all uses
except use in wheat shall be prohibited and completely banned from date of publication
of this Order.

(i) A cautionary statement has to be incorporated in the label and leaflet that it is toxic
to aquatic .organism, hence should not be used near water bodies, aquaculture or
pisciculture area.
(i) No new certificate of registration to manufacture shall be issued after publication of
this Order.

(ii) No person shall import, manufacture or formulate Alachlor with effect from the 1%
January, 2019.

(iii) The use of Alachlor shall be completely banned with effect from the 31
December, 2020,

[ (iv) It is toxic to aquatic organism, hence a cautionary statement should be incorporated

13. | Alachlor
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|

on label and leaflets “ toxic to aquatic organism hence should not be used near water
bodies, aquaculture or pisciculture area

14. | Dichlorvos

| incorporated on label and leaflets that it is toxic to aquatic organism, hence should not

(i) No new certificate of registration to manufacture shall be issued after publication of
this Order.

(ii) No person shall import, manufacture or formulate dichlorvos with effect from the
January, 2019.

(ili) The use of dichlorvos shall be completely banned with effect from the 31%
December, 2020.

(iv) It is very toxic to aquatic organism, hence a cautionary statement should be

be used near water bodies, aquaculture or pisciculture area.

(v) A warning may be incorporated in the label and leaflet stating that this product is
toxic to honey bees so do not spray during active honey bees foraging period of the
day.

15. | Phorate

| day.

(i) No new certificate of registration to manufacture shall be issued after _publication of
this Order.

(ii) No person shall import, manufacture or formulate Phorate with effect from the 1%
January, 2019.

(iii) The use of Phorate shall be completely banned with effect from the 31 December,
2020.

(iv) It is very toxic to aquatic organism, hence a cautionary statement should be
incorporated on label and leaflets that it is toxic to aquatic organism, hence should not
be used near water bodies, aquaculture or pisciculture area.

(v) A warning may be incorporated in the label and leaflet stating that this product is
toxic to honey bees so do not spray during active honey bees foraging period of the

(vi) A cautionary statement should incorporate in label and leaflet that this product is
toxic to birds.

16. | Phosphamidon

| (i) No new certificate of registration to manufacture shall be issued after publicatic;n of |

| the 1* January, 2019.

this Order.
(ii) No person shall import, manufacture or formulate Phosphamidon with effect from

(iii) The use of Phosphamidon shall be completely banned with effect from the 31%
December, 2020.

(iv) It is very toxic to aquatic organism, hence a cautionary statement should be
incorporated on label and leaflets that it is toxic to aquatic organism, hence should not
be used near water bodies, aquaculture or pisciculture area.

(v) A warning may be incorporated in the label and leaflet stating that this product is
toxic to honey bees so do not spray during active honey bees foraging period of the
day. )

(vi) A cautionary statement should incorporate in label and leaflet that this product is
toxic to birds.

17. | Triazophos

(i) No new certificate of registration to manufacture shall be issued after publication of
this Order.

(ii) No person shall import, manufacture or formulate Triazophos with effect from the
1* January, 2019.

(iii) The use of Triazophos shall be completely banned with effect from the 31
December, 2020.

(iv) It is very toxic to aquatic organism, hence a cautionary statement should be
incorporated on label and leaflets that it is toxic to aquatic organism, hence should not
be used near water bodies, aquaculture or pisciculture area.

(v) A warning may be incorporated in the label and leaflet stating that this product is
toxic to honey bees so do not spray during active honey bees foraging period of the
day.

(vi) A cautionary statement should incorporate in label and leaflet that this product is
toxic to birds.

18. | Trichlorfon

(i) No new certificate of registration to manufacture shall be issued after publication of
this Order.

(ii) No person shall import, manufacture or formulate Trichlorfon with effect from the -
1¥ January, 2019.
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‘ (ii) The wvse Trichlorfon shall be completely banned with effect from the 317 |
December, 2020,
(iv) It is very toxic to aquatic organism, hence a cautionary statement should be
incorporated on label and leaflets that it is toxic to aquatic organism, hence should not
be used near water bodies, aquaculture or pisciculture area.

(v) A cautionary statement should incorporate in label and leaflet that this product is
| toxic to birds.

[F. No. 13035/31/2013-PP-I (vol. i) ]
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FY wF T Fweamr w5
(TR wTRaT T v wwr R

st
7% feweft, 14 w3 2020

FLAT. 1512(3).— ST Fg GChE ¥ C@adT FW 7o, FY qF ggHiiar =9 § 97a §
tofiera fAaT-fAsiferTes feTeast & gaq ITART FaT AT Y ST FL % Y 8 JAATE, 2013 HT TF
o afafy &7 wo BT a7 o o afata & safeRe wv 37 Remas Fedarerst & gftar + & e 19
AT, 2013 Fr AT FAEATE FT 2T o7 9y aww 2t § fAfvg srerar g sreeT svaSa s Ru v €
FATRT AR & S STFNT % Forg S doftsheer $t wftar et €, 7 feqa s ¥ ave 9 fiwe), 2015
T T & T At ROTE wega St o

s Tt s fRAdws afafy § oo afgemr € ageh # Rfffds gy et & oA
F ST T Y RwRer £ § iR Sga oreaT @ A F are saehy qeier £ 9§ aw O Rafy
Tefraor gt g fa=me w5 % aTe defia Rt F a3 o wega w3 R

i sy frmr & dsfenr a@fa & Reient $ sriegs § 9@ oqm ey & @1 <F gu 14
AT, 2016 T e ST fHAT 9m

A FafE ¥z wwr ¥ gsiee affy & rome w7 iR e oregw, e R gRETar B
e FT T Ry & defd ot R W Rftae far w F are 5@ are F | @9 swew
& B g arflrEeT i gt & iR 27 Heqrerst F I & "t o aget § SR e g
THAT 2| TATIT T/ Fare § TeHIT HILATS FEA 4 ST TR AT ATALTH FTLATE T 1Y

2076 GI1/2020 M
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o, gaTerg, a5 wEleT sy o e g Rearers afdHaw 1968 #F ey 36 Fr Iwem (1) A gy
28 % gy qisd &y 27 6 ITemr-11 gy Ve aidadt #1, o g g g yearea Gy maw €, #7
TART F g GWITAT &7 F wariaa ot =3  gemme S8 TOEmT Toied F & qr-ard a5gET
T e w7 Aifew T s § & 9w e & e ww s sra # R wra & oo & wfaar
TSR & ¥ 3TH FU% TS &, 45 AT f srafer % aamaw F 512 3o wei=r srewr o) = fmar

ST

45 ot f IuET dafd F guT  uger S AR ¥ g9y § R oft =t & v G
ATTFT roraT GRATT U e LRI FIT = o strowm

IFT AT AR F dory H Gy ot smufcq errar e i @y af¥a (Tmew 1), Y
T FeaTor wETe, S ggwTar ud SR weanr B, 5 wee TS R 110001 F a @ifeg
B T wwar g

AT Ao

(1) dfereq ofide ofire It 3 amrer Y Femrers e smeer 2020 FFT ST THAT 2
(2.) 78 T F o AT wepTere i aTrg & AT g
2. Fwiagg Frearaai 9T Aoy, -
1. B oft =af3a 30 MR % W A AT ¥ 59 e f agEt § RfAfdse fremrast # amam,
2. ustiaor wfafa Soq e § ffAfdse fiearerat 3 forg sa s seroresr 1 amrg & @9t
3. afe =g e e o dsfencor yHTOTT §, 98 deitewer afafa v ymores arfte w1 # aewd
TEAT & &Y 4 Ag A ety F offax g (2) # Ry v e F agar sw afafam § [{ige sraamt
TET FIRATS, T AT
4. g ATATTw Y o127 9 F T8 e AggHt # U T AR F e Fredmst & @ fiT dsiwo
THTOTTS 0 59 reer it Terrer it arae & fAeq 7T s

5. To4% TST GhIC U o 59 ARl & aF] HeT gael @ araegs qgi ux 9w #:d g IR
afafRam o s gefia Raameastt & Sueyl & aga UF ol Hed SoTui|

SRSl
(s 2 3E)
Rftg Mot Fr gt
% | rearawtwwAn ¥z wewe T Fi
M | @ @)
1. | e T & i AR e & st R e g€ 8

ST, A At afRfa s defiecor afafy € et % e amae i s
3 QST U HTS TTET T T2 (3T 1T § [T o8 et o & R
IIY Al B

T 32 ¥t & Aftrg < Ry s 1 fwm 20037219/ €6t g S & argmife
T R, W F AR @F ST F FAER) W, g "5, 7AiET, Swe,
fsfer=ie T, )

T ST  forg e wierw &)

g UF ARG S TN § S wemiEeat & g v gar § safeg gae
amara, fafAwtorn, e, wftags, e o saer saanT Fy &= # Afve gem
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HATLT T TSI . AATET 3

HAACTATET

| 1. STt Sy TSR STeT st ST & Hafla sremem v sega e man [
2. AT O ¥ T GErhie e ¥ wefig R @t 31

4, 71 37 39 & FRg {1 B 2004/248 St g g egmRa A R &,
T, 9T, 2 F AN (O@F ST ¥ g A, AR, ATESL, AHT,
st Trs, AR, SN, T AR
5. THF UG & forg e Hisz 8

| 6. 7E SewTE W afew s et ¥ frg Ao 8, i, @ e,
fafmtor, R, wiees, far s saw soaw 5y & @ fAivg g

1. zait PR aEart fem 8, 95 o saad § agd A Erw
AT 21 T, Faiter somer <@ sfe @wren # 2@ Ty )

2. stFarer St weqe At v T 1 R ¥ v i e w¢ Ak 3
Far Tt § <01 B oSt T8 ©1

3. TEE ST GEA G FHAT B

4. 77 28 ¥t ¥ fAfvg &1 e 2007/615 <=t g0 %qﬁul?pﬁﬁ—crﬂ%?%l 37
F = (3 STeT F oE) €7, T

5. T ITART % forg FRsed /IS &

6. T SeTel & T Aerararie o afeew favrr g gu 81 s\ gt
sraTar, Fafmmtor, R, afteem, R dk sawr soan $iy & & fivg gem

1 37 ToTEERET ¥ gt sema et w9 § wega AT T §) | e
SRR TE S TATRIRAT AT LT I2T 7S FAAT §

2. g9 AT B gl B

3. g 31 it & Afvg &1 FBraw 2002/2076/ £ g 7§ agaiiRa w9 2,
o7 ¥ AR (U ST F AgER) T, TH

4, zax g % fog e wieE

6. aF IE WEE Wied Seg Sat & g R g, gt @ A,
fafaator, fawa, Tfegs, Fawor s gust s F 8o & 30 sreer it ywe
fHate a f[fvg gFm

1. e Tug-ST TERAA Raae SR wrdw i - SRt & e
T F &

9. 3 TaTiR, e, S, div, A s F v, qee, or o] awrg
W%w@ﬁ@aqmamﬁ?naﬁtwﬁqmwiﬁ-a%aﬁmﬁ?@ﬁm
T &) FTRSTATRE o Seiee 32T S Tel e T €)

3. 7% 6 39 & Aftg §1 29 ¥ =AY (& 3@ F aqEr) Farear, fl, {
AT, TS e, e

5. ZE% AT ¥ forg dsfeus dieArers Iueed §
%memﬁ%mﬁw%mﬁmwm,ﬁﬁﬁw,
o, afaen, T o g Iuaw Sy e # ffvg grm

1. g ST HrEErelET A7 FEwE § Tafen, st €. S, AT o 5w Hey
F oeq AT Gy See Farery B Rrwrfer f wf g, 78 T g agg w
HiRemE g swaw % fow Ffvg 21 59 e, TEHt AgEATT 2,3-STfRAT
B (Sradh) e 3-uHie-2-grEg i (T R § T W
oy F o T B e wr Y sraeawar § S qeArhl 3 fleanrn J§
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FAT: 0.003 yv/fHanma =37 0.0005 T/ @ aftw T g Rl
mﬁﬁﬁwmmﬁ?mm@aﬁwméléﬂﬁvﬁﬁﬁ
@%&rﬁamﬁw%%rqﬁﬁamﬁww%mgﬁaﬁwmﬁeﬁﬁ%maﬁﬁﬂé
Siifes i Sedieft srgraret f suftaly (R oo we o Rt s
ST 7 @) AT 5wt S ervra A T gu Pt T 21 _
m%-me%wWWWimm,ﬁ%@z%ﬁ
ﬁa—wmwr&a-r%maa@wéaaﬁw%:mmwﬁzoog-zmzﬁ [
mw@hwwmma@a%%—msﬂwwaﬁ |
Fram s g1 '
ATt G B AR 7 ofr ST A R sl S sy & g9
ﬁﬁ%ﬁ?dﬂﬁﬂﬁsﬁ%ﬁvwﬁﬁamm(wm)%ﬁﬁﬁmﬁﬁ
Gﬁﬁwawﬁavﬁﬁaﬁaﬁrﬁméaﬁﬁwgﬁﬁﬁﬁmuﬁﬁam%l
T 29 et 7 Tz &1 Rerw 2006/135/50, 2010770758, 5T Tt we F
a@%aﬁ%n,%&r%@%(ﬂ#éa%m)@,ﬁ,ﬂwﬁam

SYART % e faser guerer §1

6. zfery, ¥ & smaa, Fwf, R, oftagy, R s sqwr swam A
gm

1.m@mw3,ﬁwm%ﬁfﬁwﬁwmﬁ'@m%ﬁaﬁ
a@ﬁ%ﬁ%@m%(w@m%&ﬁ%mﬁwﬁmﬂa{m
afFeat, st st o wfemt & R off frare &1 ga 2w # swi ¥ R
THH 50% TA WA O q & s o Ay war 81 e 2R da
(TETeTE) g7 F9 § AT 0-0.001Tas /BT o #7 a9 @i TIHTTHET
0.001 T/ T Qe T ar 21
Z.Wmﬁmﬁwmméw%awﬂﬁﬁmw%l

3. IR AT A9 F oWt ey e i ST 2 £t S ¥ st
%ﬁrﬁ@%@%@aﬁﬁgﬁﬁﬁm(ﬁwﬁ)aﬁﬁﬁwﬁﬁh1
ST 7 oft emfirer 2

4. 7% 63 2T & Rfvg &, FremT 2007/416/8 g7 Refrr a7 F e 78
&, R F = O STeT F AqER) £, Th, s, wAET, 2R ST s
=Ehee et

5. T8 SUA F g faser wie 2)

6. 7 ITITE FyH e, ety sfiat efe widrat & forg o Brarr £ el sgwr
W,ﬁﬁﬁwﬁmﬂﬁaﬁ,ﬁﬁwaﬁtmmﬁ%ﬁﬁ%ﬁa@m

1. I TR ARATGERE § ST ~Qreriaes § o o s aur gy o
SR AT & g widefor v war &)
2.m,wﬁﬁ,h,ww,mmwwﬁ%ﬁaﬁwﬁ?%ﬁmﬁm
T T
ﬁ?ﬁ&@ﬂﬁﬂ.@ﬁamﬁaﬁaﬁ%mﬁﬁﬁmr%mm
weraT Heelt st arsft T o fawr am

3. a7 IR USRI Rwaftar fwew ¥ waw & g0y g & s
fRreteer # aoft 3 3% siavia amar & s s sovre v e SSRRT SR
(ESTTadt) B e 1 SR st o=t F s &

4.7 31 39t 7 wivafe &, g0l w9 % ergeitee w1 At 7Y T wm Yo
F X (37 st & agEw) Rreidien Tow gedt o, sfterer, famaw ek
Puipkacll
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T KT TSTIA AT 5

S.WWW%WW%

6. TH TS & gy # Faaraaar A Sg-werasiT, aR-fEurrar ofw s=at @
fRwsret ¥ forg wames TR weet sy wega AE1 U 7Y €1 98 SHTwEsE i
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FIY FEAT H ITAAT HT A= tea [ srem

. 12,45
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2. o afaieRy 7, g 3T Rt % g et sty weg fovg o

3. 73 Swe SR Rrafer e § a9y § g0efiw gw i smafewar
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1. SF-TATEFIRET ST erafarse/fAawaT % e § HIE sehs 7L Teqa e 7T 7
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[T, &. 13035/15/201 9-dTdi-1]
Srefter Vg, WgET aiud

MINISTRY OF AGRICULTURE AND FARMERS WELFARE
(Department of Agriculture, Co-operation and Farmers Welfare)
NOTIFICATION
New Delhi, the 14th May, 2020.

S.0. 1512(E).—Whereas the Central Government in the erstwhile Ministry of Agriculture,
Department of Agriculture and Cooperation constituted an Expert Committee on 8th July, 2013 to
examine the continued use of or otherwise of neo-nicotinoid insecticides registered in India and the
mandate of the Committee, on 19th August, 2013, was further expanded to review Sixty Six insecticides
which are banned or restricted or withdrawn in other countries but continue to be registered for domestic
use in India which, after detailed examination submitted its report to the Central Government on the 9th
December, 2015;

And whereas the said Expert Committee has recommended continuing the use of the twenty seven
insecticides as specified in the schedule to this notification and the same to be reviewed after completion of
the recommended studies, this was considered by Registration Committee and submitted recommendations
to the Government;

And whereas the Department had issued order dated 14th October 2016, conveying the approval
for implementation of the recommendations of the Registration Committee;

And whereas, the Central Government, after consultation with the Registration Commuittee and duly
considering their report with regards to status of submission of recommended studies, data and safety
concerns, is satisfied that the use of twenty seven insecticides as specified in the schedule to this
Notification are likely to involve risk to human being and animals as to render it expedient or necessary to
take immediate action;
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Now therefore, the Draft Order, which the Central Government proposes to make, in exercise of the
powers conferred by sub-section 2 of Section 27 read with section 28 and sub-section (1) of section 36 of
the Insecticides Act, 1968 is hereby published for information of all persons likely to be affected thereby
and notice is hereby given that the said draft order shall be taken into consideration after the expiry of a
period of forty five days from the date on which the copies of the Gazette of India containing this Order are
made available to the public;

Any objection or suggestion which may be received from any person in respect of the said draft
Order before the expiry of the aforesaid period of forty-five days will be considered by the Central
Government.

Any objection or suggestion in respect to the said draft Order may be forwarded to the Joint
Secretary (Plant Protection), Ministry of Agriculture and Farmers Welfare, Department of Agriculture, Co-
operation and Farmers Welfare, Krishi Bhawan, New Delhi-110 001.

DRAFT ORDER

1. Short title and commencement.—(1)—This Order may be called the Banning of Insecticides Order,
2020;

(2) It shall come into force on the date of its final publication in the Official Gazette.
2. Prohibition of Certain Insecticides,-

1. No person shall import, manufacture, sale, transport, distribute and use insecticides as
specified in the Schedule to this Order from the date of publication of this Order.

2. The Registration Committee shall call back the certificate of registration granted for the
insecticides as specified in the said Schedule.

3. If any person who holds the certificate of registration fails to return the certificate to the
Registration Committee, referred to in clause (2) , within a period of three months, action
shall be taken under the provisions contained in the said Act.

4. The certificate of registration for the insecticides as specified at Schedule granted under
section 9 of the said Act shall be deemed to be cancelled from the date of publication of this
order.

5. Every State Government shall take all such steps under the provisions of the said Act and the
rules framed thereunder, as it considers necessary for the execution of this order in the state.

The Schedule
[See paragraph 2]
List of Prohibited Insecticides
S.No. |Name of insecticides Decision of the Central Government
M () 3
1. Acephate 1. There are reports of Endocrine Disruption concerns in public domain.

Dr. Anupam Varma Committee and Registration Committee.

3. No reports of resurgence could be traced in public domain.

of Palestine, UK

S. Alternatives are available for use.

2. No data submitted on resurgence for rice and cotton as per the recommendations of

4. It is banned in 32 countries. Not approved in European Union vide Legisl.
2003/219/EC Details of country (As per PAN data) China, EU, Malaysia, Oman, State

6. It is an organophosphate compound, toxic to honey-bees. Therefore, import, |
manufacture, sale, transport, distribution and its use shall be prohibited in agriculture.

2. | Atrazine 1. Incomplete bio-efficacy data submitted i.e. Stuzly on leaching.

2. There are reports pertaining to its Endocrine Disruption potential in public domain.

1
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4. It is banned in 37 countries, Not approved in EU vide Legisl.2004/248/EC, EU, |
UK, Chad, Details of country (As per PAN data) Gambia, Mauritania, Niger, Oman,
State of Palestine, Senegal, Tongo, Cabo Verde.

5. Alternatives are available for use.

6. The product is toxic to aquatic organism including fish. Therefore, import,
manufacture, sale, transport, distribution and its use shall be prohibited in agriculture.

. | Benfuracarb

1. Presence of carcinogenic impurities, Highly toxic via in-halatory exposure,
reprotoxic effects observed in rat and rabbit.

2. Data as required is not submitted, the stakeholder has generated the nematicide data
on brinjal crop which is not registered.

3. Prone for ground water contamination.

4. It is banned in 28 countries, Not approved in EU vide Legisl. 2007/615/EC, Details
of country (As per PAN data) EU, UK

5. Alternatives are available for use.

6. The metabolites of the products have proven to be more toxic. Therefore, import,
manufacture, sale, transport, distribution and its use shall be prohibited in agriculture.

. | Butachlor

1. Incomplete bio-efficacy studies submitted. In addition, they have not generated
fresh bio-efficacy and residue data.

2. Prone for leaching.

3. It is banned in 31 countries, Not approved in EU vide Legisl. 2002/2076/EC Details
of country (As per PAN data) EU,UK '

4. Alternative are available for use.

5. The product is toxic to aquatic organism including fish. Therefore, import,
manufacture, sale, transport, distribution and its use shall be prohibited in agriculture
from publication of this order.

. | Captan

1. The Captan is in Tier-I screening final list of US-EPA Endocrine Disruptor
Screening Programme.

2. Data not submitted relating to bio-efficacy and residue or persistence data on
cherry, cabbage, cauliflower, brinjal, beans, citrus, rose, paddy and tobacco crop. Data
not submitted relating to toxicity on carcinogenicity.

3. It is banned in 6 countries, Details of country (As per PAN data) Cambodia, Fiji,
Guinea, Oman, Saudi Arabia, Vietnam

5. Alternative pesticides are available for use.

6. The product is toxic to aquatic organism including fish. Therefore, import,
manufacture, sale, transport, distribution and its use shall be prohibited in agriculture.

. | Carbendazim

1. The product is foetotoxic and teratogenic hence, a label warning is recommended
by Dr. C.D. Mayee and other committees in this respect for its prohibition for use by
women of reproductive age group. . Further, its impurities 2,3-Diamino-Phenazine
(DAP) and 3-Amino-2-hydroxyphenazine (HAP) are toxic and need to be monitored
for levels which should not be more than 0.003 gm/kg and 0.0005 gm/kg respectively
in technical grade pesticide. Carbendazim is active component of Thiophanate methy!
and Benomyl. Benomy! has already been banned for use in the country. Also in view
of the risk associated to pregnant women and presence of toxic impurities (which are
not easy to monitor at state level) and its ED potential,

2. Incomplete bio-efficay and residue data submitted. In addition, registrants have not
generated fresh bio-efficacy and residue data, instead have requested to consider the
old data generated in 2009 — 2012- However, not considered.

3. The information on public domain also indicates that there are reports pertaining to
its ED potential and Fungicide Resistance Action Committee (FRAC) has categorized
Carbendazim in high risk category and its resistance is common in many fungal
species. |
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4. Tt is banned in 29 countries, Not approved in EU vide Legisl. 2006/135/EC, ’
2010/70/EC, Details of country (As per PAN data) EU, UK, Mozambique

5. Alternatives available for use.

6. Therefore, import, manufacture, sale, transport, distribution and its use shall be
prohibited in agriculture.

. | Carbofuran

1. Carbofuran is extremely toxic, a red triangle pesticide belonging to class Ib (WHO
classification of pesticides by hazard). It is also toxic to honey bees, aquatic organisms
and birds. Its 50% SP formulation has already been banned for use in our country.
Acceptable Daily Intake (ADI) is very low i.e 0-0.001mg/kg body weight and ARfD
is 0.001mg/kg body weight.

2. No residue or persistence data has been submitted by the stakeholders.

3. The product falls under category 2 of European Union prioritization of Endocrine
Disrupting Chemicals and also figure in Tier 1 screening final list of Endocrine
Disruption Screening Program (EDSP).

4. Tt is banned in 63 countries, Not approved in EU vide Legisl. 2007/416/EC, Details
of country (As per PAN data) EU, UK, Argentina, Canada, South Korea, New
Zealand etc.

5. Alternatives available for use.

6. Tt is also toxic to honey bees, aquatic organisms and birds. Therefore, import,
manufacture, sale, transport, distribution and its use shall be prohibited in agriculture.

. | Chlorpyriphos

1. The product is an organophosphate and is neurotoxic and has been banned for
household use in United States of America, and European Union.

2. Data for fixation of waiting period for ~ Cotton, Cabbage, Ber, Ground nut, Citrus
& Tobacco crops is not submitted.

The studies on air concentration as recommended by Dr. Ranjit Roy Choudhary
Committee on Chlorpyriphos have not been undertaken yet.

3. The product falls under category 3 of European Union prioritization of Endocrine
Disrupting Chemicals and also figure in Tier 1 screening final list of Endocrine
Disruption Screening Program (EDSP),

4. Tt is banned in 31 countries, Approval not renewed in EU, Details of country (As
per PAN data) State of Palestine, Saudi Arabia, Sri Lanka, Vietnam and European
Union

5. Alternatives are available for use. -

6. Incomplete data submitted for toxicity and bio efficacy, eco toxic and health
hazards to children and infants, product is organophosphate and neurotoxic. There are
reports on genotoxicity and health hazards. Therefore, import, manufacture, sale,
transport, distribution and its use shall be prohibited in agriculture except for use in
desert locust.

.12,4D

1. Concentration of dioxin content, as it is carcinogenic, is required to be monitored.
2. In addition, incomplete data submitted for sugarcane, potato and maize.

3. The product falls under category 2 of European Union prioritization of Endocrine
Disrupting Chemicals and also figure in Tier 1 screening final list of Endocrine
Disruption Screening Program (EDSP)

4, Ttis banned in 3 countries, Inactive (EPA)
5. Alternatives are available for use.

6. Therefore, import, manufacture, sale, transport, distribution and its use shall be
prohibited in agriculture .

10.

Deltamethrin

1. The comments for use in public health should be sought from National Vector
Borne Disease Control Programme (NVBDCP).

2. Incomplete data on resurgence or resistance submitted. No data has been
submitted on cotton (other than whitefly), rice, tca, bhindi, groundnut, mango, chilli,
brinjal and red gram crops for all pest-complex and on public health.
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3. -The product falls under category 1 of European Union prioritization of Endocrine
Disrupting Chemicals,

4. Alternatives are available for use. [

6. The product is toxic to honey bees. Therefore, import, manufacture, sale, transport,
distribution and its use shall be prohibited in agriculture except for use in desert locust
and public health.

11.

1. No data submitted on bio-efficacy and residue/persistence.

2. Dicofol is manufactured by M/s HIL. India has sought exemption under Stockholm |
Convention to manufacture Dicofol from DDT till 15th May 2024. No stakeholder
came to submit the requisite data indicating that no one is interested in continuing this
product.

3. The product falls under category 2 of European Union prioritization of Endocrine
Disrupting Chemicals and also figure in Tier 1 screening final list of Endocrine
Disruption Screening Program (EDSP).

4.1t is banned in 45 countries, Not approved in EU vide Legisl. 2008/764/EC.
5. Alternatives are available for use.

6. Contamination of DDT and its metabolites is a concern. Product is highly toxic-to
aquatic organisms including fish. ‘Therefore, import, manufacture, sale, transport,
distribution and its use shall be prohibited in agriculture.

12.

1. Dimethoate is an organophosphorus compound and is highly toxic. It is registered
for many fruits and vegetables which are eaten raw for which Dr. AnupamVarma |
Committee has recommended for not permitting its use. Dimethoate breaks down to
omniomethoate which is more toxic than Dimethoate.

2. No bio-efficacy, and residue data as recommended by Dr. Anupam Varma
Committee or RC has been submitted.

3. The product falls under category 2 of European Union prioritization of Endocrine
Disrupting Chemicals and also figure in Tier 1 screening final list of Endocrine
Disruption Screening Program (EDSP).

4. It is banned in 31countries, (Not approved in EU vide.2019/1090(07/25/EC),

Details of country (As per PAN data) EU, Camarcon, Saudi Arabia, Sri Lanka,
Suriname

5. Alternatives are available for use.

6. An organophosphorus compound and its metabolites are highly toxic. There are
reports on genotoxicity concern to the extent that even ADI/Acute reference dose
could not be established. Therefore, import, manufacture, sale, transport, distribution
and its use shall be prohibited in agriculture.

13.

1. No bio-efficacy and residue data has been submitted by the stakeholders
2. There are reports of teratogenic concerns with the product.

3. It is banned in 28 countries, Not approved in EU; Details of country (As per PAN
data) EU, UK

5. Alternative are available for use.

6. The product is toxic to aquatic organisms including fish. Therefore, import,
manufacture, sale, transport, distribution and its use shall be prohibited in agriculture.

14.

1. The product falls under category 2 of European Union prioritization of Endocrine
Disrupting Chemicals and also figure in Tier 1 screening second list of Endocrine
Disruption Screening Program (EDSP).

2. Data on bio-efficacy, persistence and residue has not been submitted for fixation of
waiting period on Rubber, Citrus (sweet orange), Banana & cotton crops. However,
incomplete data submitted for grapes.

3. There is report on contaminant 3,3.4,4° tetra chloro azo benzene (TCAB).

4. Banned in Mozambique.
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5. Alternatives are available for use. |

6. The product is toxic to aquatic organisms including fish. Therefore, import,
manufacture, sale, transport, distribution and its use shall be prohibited in agriculture. .

15.

Malathion

1. No data on bio-efficacy, residue and persistence and for fixation of waiting period
for Paddy, Sorghum, Pea, Soybean, Castor, Sunflower, Bhindi, Brinjal, Cabbage,
Cauliflower, Radish, Turnip, Tomato, Apple, Mango & Grape crops

has been submitted by the stakeholders.

2. The product falls under category 2 of European Union prioritization of Endocrine
Disrupting Chemicals and also figure in Tier 1 screening final list of Endocrine
Disruption Screening Program (EDSP)

4. Tt is banned in 2 countries, Details of country (As per PAN data) Syrian Arab |
Republic, State of Palestine

5. Alternatives are available for use.

6. Product is eco toxic. Therefore, import, manufacture, sale, transport, distribution
and its use shall be prohibited in agriculture except for its use in desert locust and
public health.

16.

Mancozeb

1. Incomplete data submitted on thyroid profile on industrial workers (data from one
location submitted instead of multi-locations).

2. Level of ETHYLENETHIOUREA, (ETU) is a concern from toxicity point of
view.

3. No bio-efficacy data has been submitted and also did not submit residue data for
Wheat, Maize, Paddy, Jowar, Tapioca, Ground nut , Cauliflower , Grapes, Guava,
Banana, Cumin crops, chilies, Onion.

4. Ttis banned in 1 country, Details of country (As per PAN data) Saudi Arabia.
5. Alternatives are available for use.

6. Product is toxic to aquatic organisms including fish and has Ethylene Thio Urea
(ETU) concerns. Therefore, import, manufacture, sale, transport, distribution and its
use shall be prohibited in agriculture.

17.

Methomyl

1. It is extremely toxic red triangle pesticide belonging to WHO class Ib. The RC also
noted that it is toxic to honey bees, silk worms, birds, and aquatic organisms.
Acceptable Daily Intake (ADI) is very low i.e. 0-0.02mg/kg body weight and ARfD is
0.02 mg/kg body weight. Two formulations of this compound that 12.5 % SL and 24
% SL were already banned for use in the country.

2. No toxicity data on honey bees, silkworm and fish submitted.

3.Further, the product falls under category 2 of European Union prioritization of
Endocrine Disrupting Chemicals and also figure in Tier 1 screening final list of
Endocrine Disruption Screening Program (EDSP

4. Tt is banned in 41 countries, Not approved in EU vide Legisl. 2009/115/EC;
Details of country (As per PAN data) China, Columbia, Malaysia, Myanamar,
Nicaragua, Saudi Arabia etc.

5. Alternatives are available for use.
6. It is toxic to honey bees, silkworms, birds, and aquatic organisms.

Therefore, import, manufacture, sale, transport, distribution and its use shall be
prohibited in agriculture.

18.

Monocrotophos

1. Monocrotophos is extremely toxic, a red triangle pesticide belonging to WHO class
Ib. There are reports of accidental poisoning and of its misuse. It is also toxic to honey
bees, aquatic organisms and birds. Acceptable Daily Intake (ADI) is very low i.e.
0.0006 mg/kg body weight and ARID is 0.002 mg/kg body weight. Its residues have
been detected above MRLSs on vegetables where its use is banned.

2. Incomplete data has been submitted for studies on endocrine disruption. They have
not submitted any data on field studies on toxicity to bees, bio-efficacy, residue and
persistence.
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The residue/ persistence data not submitted for fixation of waiting period for Paddy, |
Maize, Black gram, Green gram, Pea, Red gram, Sugarcane, Cotton, Coconut, Coffee
& Cardamom crops ‘

-3. There are conflicting reports on public domain with respect to monocrotophos ‘
labeling it as ED. It does not figure in the lists of EU or US-EPA.

4. It is banned in 112 countries, Not approved in EU vide Legisl. 2002/2076/EC;
Details of country (As per PAN data) EU, UK, Brazil, China, Indonesia, Myanmar,
Pakistan, Thailand etc.

6. Tt is toxic to honey bees and aquatic organisms. Therefore, import, manufacture, |
sale, transport, distribution and its use shall be prohibited in agriculture.

5. Alternatives are available for use.

19. | Oxyfluorfen

1. Alteration in blood parameters causes’ anemia, hemolytic consequences and in
liver. Possible human carcinogen. The product falls under Tier 1 screening second list
of Endocrine Disruption Screening Program (EDSP).

2. Data on residue and persistence for Rice (Direct sown as pre-emergence),
groundnut, Onion & Potato crops not submitted.

3. Potential to affect terrestrial plants and aquatic ecological systems. Sub chronic
effects and chronic seen in birds.

4. Tt is banned in 02 country, Inactive (EPA); Mozambique '
5. Alternatives are available for use. |

6. It is toxic to aquatic organisms including fish and is possible human carcinogen.
Therefore, import, manufacture, sale, transport, distribution and its use shall be |
prohibited in agriculture from publication of this order.

20. | Pendimethalin

1. Incomplete toxicity data submitted. Also, stakeholders have not submitted the |
clarification on the studies submitted with respect to aquatic organisms. Not submitted
data on residue and persistence on rice crop.

|
3. Tt is banned in 02 countries Inactive (EPA); Norway. l

2. Causes thyroid follicular cell adenoma.

4. Alternatives are available for use.

5. It is highly toxic to aquatic organisms including fish. Therefore, import,
manufacture, sale, transport, distribution and its use shall be prohibited in agriculture.

21. | Quinalphos

1. The product has high acute mammalian toxicity and is an organophosphonTs}
compound and also is highly toxic to aquatic organisms.

2. The incomplete data on neurotoxicity and toxicity to aquatic organisms submitted

by stakeholders, Data not submitted on efficacy for build up of resistance or

resurgence in the target polyphagous sucking pests like aphids, jassids, mites and thrips

and on residue or persistence data for fixation of waiting period for Sorghum crops.

Data on resurgence or resistance for chilli has not been submitted. The selection of ‘
formulations of standards checks and their doses were not appropriate.

3 The product falls under category 1 of European Union prioritization of Endocrine
Disrupting Chemicals; ‘

4. 1t is banned in 30 countries, Not approved in EU vide Legisl. 2002/2076/EC; ‘
Details of country (As per PAN data) Brazil, EU, UK, Malaysia

5. Alternatives are available for use.

6. It is highly toxic to aquatic organisms including fish. Therefore, import,
manufacture, sale, transport, distribution and its use shall be prohibited in agriculture.

22. | Sulfosulfuron

1. Stakeholders submitted multi-locational studies to check the possible development
of resistance in the target weeds in Punjab, Haryana and Uttarakhand. Further, as per
report 32.5% resistance was observed against target weed Phalaris minor in Punjab
and Haryana while no resistance is observed in Uttarakhand.

4. Tt is banned in 01 country. Details of country (As per PAN data) Norway.
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5. Several alternatives are available for use.
6. The product is resistant against the target weed. Therefore, import, manufacture,
sale, transport, distribution and its use shall be prohibited in agriculture.

23. | Thiodicarb 1. High mammalian toxicity. ]
2. Incomplete multi-locational resurgence study submitted.

3. Methomyl is the metabolite.

4. Details of country (As per PAN data) EU, UK, Mozambique.

5. Alternatives are available for use.

6. It is toxic to honey bees and aquatic orgénisms. Concern is methomy! metabolite
which is banned. Therefore, import, manufacture, sale, transport, distribution and its
use shall be prohibited in agriculture.

24. | Thiophanat emethyl | 1. Carbendazim is an active component of Thiophanate methyl and Benomyl.
Benomyl has already been banned for use in the country and Fungicide Resistance
Action Committee (FRAC) has also categorized Thiophanate methyl in high risk
category and its resistance is common in many fungal species.

2. Incomplete studies (only one location data instead of multi-location data) on thyroid
function tests have been submitted and field studies on earthworm is yet to be
submitted.
3. The product falls under Tier 1 screening second list of Endocrine Disruption
Screening Program (EDSP).
4. Alternatives are available for use.

5. It is toxic to earthworm.

Therefore, import, manufacture, sale, transport, distribution and its use shall be
prohibited in agriculture.

25. | Thiram 1. Metabolites M1 and NDMA is a concern. The product falls under category 1 of
European Union prioritization of Endocrine Disrupting Chemicals. Level of
ETHYLENETHIOUREA, (ETU) is a concern from toxicity point of view.

2. No data has been submitted by the stakeholders on persistence in soil and water.
Incomplete data has been submitted on bio-efficacy and residue.
3 Risk to birds.
4. Banned in 28 countries, Not approved in EU vide Reg. (Eu) 2018/1500 (03/81/EC.
Reg. (EU) 2016/2016,Reg. (EU) No 540/2011, Reg. (EU)2018/524)a
5. Alternatives are available for use.

6. Tt is toxic to aquatic organisms including fish. Therefore, import, manufacture,
sale, transport, distribution and its use shall be prohibited in agriculture.

26. | Zineb 1. The product falls under category 1 of European Union prioritization of Endocrine
Disrupting Chemicals. Level of ETHYLENETHIOUREA, (ETU) is a concern from
toxicity point of view.

9. No data submitted on iodine metabolism. No data submitted on residue.
3. Banned in 32 countries, Not approved in EU vide Legisl. 01/245/EC

4, Alternatives are available for use.

5. No toxicity and bio-efficacy data submitted and product is toxic to aquatic
organisms including fish.

Therefore, import, manufacture, sale, transport, distribution and its use shall be
prohibited in agriculture.

27. | Ziram 1. The product falls under category 2 of European Union prioritization of Endocrine
Disrupting Chemicals and also figure in Tier 1 screening second list of Endocrine
Disruption Screening Program (EDSP).
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2. Level of ETHYLENETHIOUREA, (ETU) is a concern from toxicity point of view. ‘

3. No data has been submitted on iodine metabolism and incomplete data has been |
submitted on bio-efficacy and residue by the stakeholders. It was noted that |
alternatives to approved crop-pest combinations are available.

4. 01 Inactive (EPA) ‘
5. Alternatives available for use.

6. No data submitted in toxicity and incomplete bio-efficacy data submitted and it is
toxic to aquatic organisms including fish. Therefore, import, manufacture. sale,
transport, distribution and its use shall be prohibited in agriculture.

[F. No. 13035/15/2019-PP-I]
ATISH CHANDRA, Jt. Secy.
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL,
SOUTHERN ZONE AT CHENNAI

APPLICATION No. 155 OF 2017 (S2)

M.Gobineelan,
Son of P.P.Mani,
No.5/1-l, Rest House Road,
Sirumugai, Coimbatore-641 302
...Applicant
Vs

The Secretary to the Government,
Department of Environment and Forest,
Government of Tamil Nadu,
Secretariat Fort St.George,
Chennai
& 9 Others

...Respondents

STATUS REPORT FILED ON BEHAL OF
THE 9™ RESPONDENTS

M/s. ABDUL SALEEM
S. SARAVANAN
COUNSEL FOR THE 9™ RESPONDENT
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